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Record of Proceedings

The instant petition was heard along with Petition No. 291/TT/2022.

2. The learned counsel for the Petitioner submitted that as per the directions of the
Commission in the Record of Proceedings dated 6.2.2024, the Petitioner has amended
the petition by including the transmission asset covered in Petition N0.291/TT/2022, i.e.,
two 400 kV line bays at Rangpo GIS Sub-station. Therefore, Petition No. 291/TT/2022
may be disposed of. She further submitted that all the Respondents in Petition No.
291/TT/2022 have been served with the copy of amended Petition No. 337/TT/2022.
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3. The learned counsel for BSPTCL sought three weeks’ time to file reply to the
amended petition.

4, After hearing the parties, the Commission directed the Respondents, including
BSPTCL, to file their reply by 20.5.2024 with an advance copy to the Petitioner, who may
file its rejoinder, if any, by 7.6.2024. The Commission further directed the parties to
comply with the above directions within the specified timeline strictly and observed that
no extension of time would be granted.

5.  The matter will be listed for final hearing on 2.7.2024

By order of the Commission

sd/-
(V. Sreenivas)
Joint Chief (Law)
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